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away. On inspection, this object was
found to be a coconut shell wrapped
in a plastic cover and secured with
cello-tape. It was suspected i0 be a
bomb. The person, who had thrown
the bomb, was chased upto Windsor
Place, where he was joined hy un-
other person having a cycle and both
of them escaped.

A case u/s 447, IPC has bheen re-
gistered in this connection and is
unde: invesiigation The susnecta2d
explosives was de-activated by being
put in water. It dig not have eny
fuse or initiation device. Howaever,
the opmion of the Explosive Expert
is being obtained.

—ersa—

1442 hrs

STATEMENT re. GRANT OF ADDI-
TIONAL DEARNESS ALLOWANCE
TO CENTRAL GOVERNMENT
EMPLOYEES

THE MINISTER OF FINANCE
(SHRT C. SUBRAMANIAM): Mr
Speaker, Sir, in response to the Call-
ing Attention Notice tabled by Shri
S M. Banerjee and others regarding
the girant of dearness allowance to
employees of Central Governmert, 1
had made a statement in the House
on G6th December, 1974. 1 had rtated
at that time that the Government
hoped to be able to take a Jecision
on the dearness allowance payable to
its employees in the light of all con-
siderations. 1 had occasion to spell
out in some detaml these considera-
tions in the course of my replies tv
the points raised by the Hon’ble
Members. I am however. now mak-
ing a further statement in deference
to your wishes as indicated in the
House on the 18th.

Government are fully aware of the
hardship caused to all sectiong of
Government employees by the rise
in prices. It was this awareness that
had led Government to initiate seve-
ral measures in recent months to ax-
rest the rising trend in prices. These
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measures have already met with a
measure of success. It is of the ut-
most importance that the recent wel-
cume change in price trends is main-
tained and further improved upon.

It cannot be denied that successive
increases in dearness allowance of
Government employees, though justi-
fied by risc in prices, have eroded
suJstantially the resources for deve-
jopment. The grant of dearnass al-
lovance to Central Government ¢m-
pls ees has also  repercussions on
State Governments. Many of the
schemes which are crucial to ihe
growth of our economy form part of
State Plans The impact of our deci-
¢ions in regard to dearness allowance
on State finances cannot be com-
rletely overlooked. We are how en-
gaged in a detailed assessment of
the resources. Decisions on dearness
allowance will be taken soon after
this exercise is completed.

The welfare of its employees, par-
ticularly the lower paid employees, is
of special concern to Government. It
15 this corcerp that had in fact led
Government to improve upon ‘he for-
mula for grant of dearness allowance
recommended by the Pay Commis-
sion  The House may rest assured
that the decisions of government ¢n
deatness allowance  will keep the
genuine interests of the employees in
view 1 am confident that the Gov-
ernmment employees also appreciate
the severe strain under which cur
ecnnomy )¢ functioning and would
extend their wholehearted coopera-
tion in findine solutions {o the vari-
ous problemg particularly that of In-
flation facing our country.

SEVERAL HON MEMBERS: What
is this?

SHRI S. M BANERJEE (Kanpur):
Sir, I rise on a point of order.

When we made a statement in this
House with your permission under
Rule 377 and also during the course

_of the debate on the Supplementary



315 D.A. to Central Gont.

[Shri S. M. Banerjee]

Demands for Grants which were be-
ing discussed, the hon. Minister of
State for Revenue and Expenditure,
Shri Pranab Mukherjee said that this
would be replied to or that the mat-
ter would be brought to the notice of
his senior colleague, the Cabinet Mi-
nister and that he would meke a
statement thereon and he mentioned
nothing more than what has been
mentioned in the reply to the call at-
tention motion a reference to which
has been made by my hon. friend,

Shri C. Subramaniam.

Sir, we have made it abundantly
clear that we were not interested in
hearing from him to what difficul-
ties there were or were not ur this
and that. We know after this Com-
pulsory Deposit, law has been enact-
ed and so many other so-called anti-
inflationary measures were brought,
the prices have gone up and that was
the reason why they were cntitled to
another instalment of DA upto Octo-
ber 1864 four instalments have al-
ready fallen due All their tall talk
of curbing the prices is simply to
hood-wink the peopnle. You ¥know
the prices have gone up. My point
of order is this. We wanted >nly an
assurance from him. Let him say
that they will not give DA to the
Central Government employees. Put
what is the use of freezing it indirect-
ly giving the hope to the employees
that they would be entitled to it? We
wanted a definite assurance from him
whether they will pay the four ins-
talments or whether, according to the
information available to us they are
going t» freeze all the four instal-
ments of DA. That was the matter.
I want a straight answer from him-—
whether the DA that is due to the
Central Government employees will
be paid or not. I want a clear-cut
reply.

<t wew fagrdt anedat (vifea?)
T %1 @K M7, A g ATHAT IST
ar g% W T ¥ A 5O w1
W ot oy g% W &, 1 g TUH LA
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o g ot v Y § s 2w w5 wiww
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ft wiewe Py (xEgEe)
W RENFATRE

W wrw fagr? wewd : Ty W
WA ev e dar W § oW A
LR R TR A

! wreare wret  (TEAr)
W€ #1 waw § 7 w6 Ay & 0w
Fqf feqaa g1 d wA § |

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram). We want to know
whether the Central Government s
prepared to sanction the four instal-
ments of DA that have fallen due to
the 28 lakhs Central Government ¢m-
ployees. 1f not, we, the Opposition
Parties, have to tuke some decision
against thig unti-employees ang unti-
working class attitude of the Govern.
ment nof only in this House but oul-
gside also. You are forcing all the
officers and employees of the Central
Government to launch a movement,
and as a result the Government work

will come to a standstill. ¥ou :ire
provoking the employees in this nitu-
ation. You are responsible for that.
Please bear it in mind. (Interrup-
tions).

SHRI C. SUBRAMANIAM: I have
categorically stated that a decision on
DA will be taken soon after this
exercise is completed.

SHRT RAMAVATAR SHASTRI
When?

SHR1 C. SUBRAMANIAM: Very
soon.,

SHRI JYANESWAR MISRA: ‘Very
soon’ means what?
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SHRI INDRAJIT GUPTA (Alipur):
1 want to ask the Minister one thing
only. According to the law, they can
freeze or impound half of this DA
which is due to the employees. Are
they not now trying by executive ac-
tion to impound the whole thing? I
think by the time they take a deci-
sion, the sixth instalment will be-
cOme necessary.

SHRI C. SUBRAMANIAM: No such
decision has been taken. I have al-
ready stated that we are gtill {0 con-
sider the matter and take a decision
and that cap be taken only after we
make an exercise of our resources
position.

1445 hrs.

SATEMENT re. PROPOSED AM-
ENDMENT OF DELHI UNIVERSITY
ACT

MR. SPEAKER: Item No. 28 Prof.
S. Nuru! Hasan.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF, S NURUL HASAN): Sir, 1
beg to lay 2 statement regarding pro-
posed amendment of the Delhi Uri-
versity Act.

STATEMENT

In reply to Unstarred Question No.
369! on December 8, 1974, 1 had, in-
ter alia, stated that it was proposed
to introduce a Bill o amend the
Delhi University Act in the current
session of Parliament.

I would like to inform the House
that Inspite of Government's best
efforts, it has not been posaible to
finalise legislative propossls for am-
endment of the Delhi University Act,
and Lring them before Parliament
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during this session. There are seve-
ral complicated and Constitutional
issues involved, particularly in view
of the latest judgement of the Sup-
reme Court in the writ petition filed
by Ahmedabad St. Xavier College
Society and others against the State
of Gujarat and others, which requice
careful examination. The new Vice-
Chancellor could take charge of his
office only in the second week of this
month and has gince then been meet-
ing the representativ's of teachers. As
it is essentia) to have his views alro,
1 have been holding discussions with
him.

I can assure the House that every
effort is being made to complete this
work expeditiously so to that a Bill
may be introduced in the Parhiament.

14.45-1/2 hrs.

STATEMENT re. DELHI DRAMATIC
PERFORMANCES BILL

MR. SPEAKER' Item No. 29 Prof
S. Nuru! Hasan,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): Sir I
beg to lay a statement in response to
the matier raised by Shri Madhu Li-
mave in the House regardine rz2com-
mendation of the President for intro-
duction of the Delhi Dramatic Per-
formances Bill given notice of »y him
on the 12th November, 1974.

STATEMENT

In connection with the Point of
Order raised by Shri Madhu Limaye
regarding the delay in obtaining Pre-
sident’s recommendations for the con-
sideration of the Delhi Dramatic Per-
formances Bill, 1074, the notice of his



